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: *THE HYDERABAD CO.-OPERATIVE SOCIETIES
' ACT, 1957

s No. XVI OF 1952,

Whereas it is ekpechent to amend the law i‘elating to

Co-operative societies in the Hyderabad State so as to make

better provision for such soc1et1es
It is hereby enacted as iollows —
PRELIMINARY

1. ( 1) This Act may be called the Hydetabad Co-opera—
tive Societies Act, 1952,

Short title. extent

. and commence- °

" ment,

(2) It extends to the whole of the Hyderabad State:
and shall come into force from the date of its pubhcatmn in
the J arxda » :

2. In this Act, unless there is anythmg repugnant
in the subject or context—

(2) ““bye-laws’ means bye-laws registered ' or
deemed to be registered under this Act and includes a regis-
tered amendment of such bye-laws ;

(b) *“dividend” means a share of the profits of a
registered society divided among its members in proportlon
" to the-share capltal held by them;

(¢) *general body” means—

(1) in relation to a registered society whose

- bye-laws contain provision in the sense -authorised by sub-

section (4) of section 7, the pody elected by prescrlbed
constituencies of members of the society ;’

(7¢) in relation to any other registered somety,
all the members of the society ;

(d) ¢ general meeting” means a meetmg of the
general body of the registered society ; ‘ :

(e) *“Managing Committee ” means the governing
‘body to whom the management of the affairs of a reglstered
soc1ety is entrusted

*Published in Gazette Extraordinary No. 50, dated 10th April, 1952.

Definitions,



62 . Co-operative Societies [1952: HYD. ACT XVI

- (f) ““ member ” includes a person joining in the
apphcatlon for the registration of a society and a person
admitted to membership after reglstratlon in accor dance with
the rules or bye-laws;

- (&) * officer”” includes a Pre51dent Vlce-Presuient
Chalrman, Vice-Chairman, Secretary, Assistant Secretary,
Treasurer, member of the Managing Committee or other
person empowered under the rules or bye-laws,
to give directions in regard to -the busmess of the
soclety, - :

(k) “ prescribed ** means prescribed by rules;

(i) “rebate” means a share of the profits of a
registered society divided among its members in proportion
to the volume of business done with the society by them from
which the profits of the society were derlved

(7) * registered soc1ety means a soc1ety registered
_ or deemed to be registered under thls Act;

(k) * Registrar’”’ means a person -appoirnted' to
perform the duties of a Registrar of Co-operative Societies
under this Act; : :

(?) ““rules” means rules 'made under this Act.
REGISTRATION.

3. The Government may appoint a person to be Regis- -
" trar of Co-operative Societies for the Hyderabad State or
any portion thereof, and may appoint persons to assist such
Registrar and may, by general or special order, confer on
any such person all or any of the powers of a Registrar under
- this-Act, .. - .

Societies which 4. _(1‘) Subject to the prdvisions hereinafter contain- -
may be registered  ed, a .society which has as its object the promotion of the
with limited or . . s .
unlimited liability common interests of 'its members in accordance with co-
operative principles, or a society established with the ob-
ject of facilitating the operations -of such a society may
be registered under this Act with or without limited lia-

bility :

Registrar.

. 'Provided that, unless the Government by general
or special order otherwise directs— '

(a) the liability of a society of which a member is
a registered society shall be limited ;
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'(b) the liability of a society of which the primary
object is the creation of funds to be lent to its members and
of which the majority of the members  are agriculturists
and belong to the same village and of which no member
is a registered society -shall be unlimited .and.the members
of such a society shall, on its liquidation, be jointly and
severally liable for and in respect of all obllgatlons of such
socwty - -

‘ (2) At the time of reglstratlon of a soc1ety the Regls-
trar shall, subject to the proviso to sub-section (1), decide
whether its liability shall be limited or unlimited and hlS
decision shall, subject to section 12, be final. ' i

5. (1) No society, ot_her than a society of which a
member is a registered society, shall be registered under this
-Act which does not consist of at least ten ‘persons above the
age of eighteen years and, where the object of the society is
the creation of funds to be lent to its' members, unless such
persons reside in the same town or village or in the same
group of Vlllages S

(2) The word “ limited ™ shall be the last word in
~the name of: every soc1ety with hmlted habxhty reglstered
under this Act. , ‘

(3 ) The word “ co-operatlve or its equivalent in
the language in which the bye-laws are submitted for regis-
tration shall form part of the name of every society registered
under thlS Act.

6. When any"ques.tion' arises— o o
(%) whether a person isan agriculfurisf, or
(4¢) whether any pcrson isa resxdent in a town or

group of v1llages or - . o R

(48) whether two or more villages shall be con51dered
to form a group,

such question shall, for the purposes of this Act, be decided

Conditions of
Registration.

Registrar todecide
certain questions.

by the Registrar, whose decision shall be final, and shall ‘not

be called in question in any legal proceedings :

7. ( 1) A 40c1ety desmng to be reglstered shall apply to

.the Reglstrar in the prescrlbed form. -

e

Apphcatxon for
Registration.
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+(2) The application shall be signed—
CE . . :

(a) in the case of a society of which no member
is a registered sociefy, by at least ten persons qualified in
accordance with the requlrements of sub-section (1 ) of sec-
tlon 3, and

(b) in the case of a society of which a member is

a registered society, by a duly authorised person on behalf of
‘every such registered society, and where all the members of

the society are not registered societies, by ten other members
or when there are less than ten other members by all of
them. C

.
e

| ’~( 3) The applicatidn shall be accompanied by a copy
of, the proposed bye-laws of the society and the persons

by whom or on whose behalf such application is made, shall

* furnish such information in regard to the soc1ety as the

Registration.

Evidence of
registration.

’

Amendmént of the
bye-laws of a
registered society.

Registrar may require.

(4) In the case of a society with an extensive mem-
bership or a wide geographical distribution, the proposed
bye-laws may provide that the general body of the society-
shall be a body elected by prescribed constituencies
comprlsmg in the aggregate all the members of the

soclety

8. If the Registrar is satisfied, after such enquiry as
may be prescribed, that a society has complied with the,
provisions of this Act and the rules and that its proposed
bye-laws are not contrary to thtis Act or to the rules,
he may, if he thinks fit, register the society and its bye-

laws
' 9.‘ A certificate of registration signed by the Registrar
shall be conclusive evidence that the society mentioned
therein is duly registered, unless it is proved that the regis-
tration of the society has been cancelled. , :

'10. (1) No amendment of the bye-laws of a registeréd'
society, whether by way of cancellation, addition or alteration
shall be valid until it is approved by a resolution of a

. General Meeting and registered under this Act, for ‘which o

‘purpose a copy of the amendment shall be forwarded to the

Registrar, : a ,
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(2) If the Registrar issatisfied that an amendment
of the bye-laws is not contrary to this Act or to the rules,
‘he may reglster the amendment :

NE) When an amendment is registered under sub-
section (2) the Registrar shall forward to the society a
certified copy of such amendment which shall be conclusive
evidence that the sameis duly registered.

(4) If it appears to the Registrar that an amendment

of the bye-laws of a Tegistered society is necessary or desir-

able in the interest of such society, he may call upon the

society in the manner prescribed to make the amendment
within such time as he may specify.

_ (5) If the society fails to make the amendment
within the time specified, the registrar may, after giving the
sociely an opportunity of being heard, register such amend-
ment and forward to the society, in the manner prescribed,
a copy of the amendment together with a certificate signed
by him which shall - be conclusive evidence that the
amendment has been registered; and such ‘amendment shall
thereupon be binding on the society and its members. X

_ (6) The society may within one month from the
date of receipt by it of the copy and certificate referred to in
sub-séction (5) appeal to Government against the reglstratlon
of the amendment,

11.. A society may, by a resolution of a General
Meeting and with the approval of the Registrar, change its

Change of name
and affect.

name but such change shall not affect any right or obliga- _

tion of the society or -of any of its members or past members
and any legal proceedings pending may be continued by or
against the society under its new name.

12. (1) Subject to the prescribed conditions, a regis-
tered society, may, with the previous sanction of the Regis-
trar, change its liability from limited to unlimited or from
unlimited to limited :

‘Provided that— -
(i) the society shall give hotice in writing of

its intention to change its - 11ab111ty to all its members and
credltors :

Change of
liability.
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. (ii) any member or credltor shall, notw1thstandmg
any bye-law or contract to the contrary, have the option of
withdrawing his shares, deposits. or loans, as the case may be,
within three months of the service of such notice on him and
the change shall not take effect untill all such claims have
been satisfied ; and ’

(fii) any member or creditof who does not
exercise his option within the period aforesaid, shall be
deemed to have assented to-the change.

" (2) .Notwithstanding anything contained in the
proviso to sub-section (1), the changeshall take effect at once
if all the members and creditors assent thereto.

Division of 13. (1) Any reglstered society .may, at a General

Societies, Meeting specially called for the purpose of which at least
seven clear days’ notice shall be given to its members,
resolve to divide itself into two or more societies. The
resolution’ (hereinafter in this section referred to as the
priliminary resolution) shall contain proposals for the
division of the assets and liabilities of the society among
the new societies into which it is proposed to divide it
and may - prescribe the area of operations of, and specify
the members who will constitute, each of the new societies,

2) () A copy of the preliminary resolution
shall be sent to all the members and creditors of the
society. '

(ii) Any member of the society may, notwith-
standing any bye-law to the contrary, by notice given to the
_society within a- period of three months from the receipt of
the preliminary resolution, intimate his intention not to
become a-member of any of the new societies.

(iii) Any creditor of the society, may, not-
withstanding any agreement o the contrary, by notice given
to the society within the said period, intimate his intention
to demand a return of the amount due to him,

'(3) After the expiry of three months from the
receipt of the preliminary resolution by all the members
_and creditors of the society, a General Meeting of the
society, of which at least fifteen clear days’ notice shall
be given to its members, shall be convened for consider--
ing the preliminary resolution. If, at such meeting, the
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preliminery resolution is confirmed by a resolution passed
by & majcrity of not less than two-thirds of the members
present, either without changes or with such changes as
. in the opinion of the Registrar, are not material, he may,
subject to the provisions of sub-d-ction (5) amd of section
8, register the mew societies and the bye-laws therof. On
~ such registration .the registration of the old soclety shall
~ he deemed to have been: cancelled.

The opirion of the Registrar as to whether the changes
made in the prlehmmary resolution arp or are not mate-
rial shall be final and ne appeal shall lie there from.

(4) At the meeting reflerred to in sub-section 3
nrovision shall be made by another resolution for;

(i) the repayment of the share capital of all the mem-
bers who have given notice under clause (ii)) of sub-sec-
tion (2); and

(ii) the saticfaction of the claims of all the creditors
who have given .1ot1ce under clause (iii) off sub-section
12):

" Provided that no member or creditor shall be entitled
to such repayment or satisfaction until the preliminary
resolution is confirmed as provided in sub-section (3).

(5) If, withun such time as the Registrar considers
reasonable, the share capital of the members referred to
in sub-section’ (4) is not repaid or the claims of the credi-
tors referred to in that sub-section are not satisfied, the Re-
gistrar may refuse to register the new socities. .

(6) The registraticn of the new societies shall be a
sufficient conveyarce to vest the assets and liabilities of
the originai society in the new scrieties in the manner spe-
cified in the preliminary resolution as confirmed under sub-’
section (3).

14 (1) Two or more registered societies may, at Gene- Amalgamation of
ral Meetings of the respective societies specially called for Societies.
the purpose of which at least seven clear days’ notice shall
be given to their respective members, resolve to amalga-
mate into one society. This resolution is hereinafter in this
section referred to as the preliminary resolution.
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" (2).(i) A copy of the preliminary. resolution. of -each
sceiely shall be sent to all the members. and creditors
- thereof. . ‘ : e

(il) Any member of any such society may, not- -
withstanding any Lye-law to the contrary, by notice given
to the society of which hrz is a member within a period of
three months from his receipt of the preliminary resolutiot,
intimate his intention not to become a member of the new
saciety. . s

(iii) Any credltor- of any such society may, not-
withstandirg any agreement to ‘the contrary, by notice
given to the society of which he is a creditor within the
said period, intimate his intention to demand a return of
the amount due ﬂo hlm :

(3) Afte«x the expiry. of three momths fr'om the rec»elpft of
the preliminary resolution by all the members and creditors
" of all the societies a joint. meeting 'of the members of such so-
cieties of which at least fiffeen clear days’ notice shall be
given to them, shall be convened for considering the pre-
liminary resolution. If, at such meeting, the preliminary
resolution is confirmed by a resolution passed by a majority
of not less than two-thirds of the members present, either.
without changes or with such changes as, in the opinicr of the,
Registrar, are not material, he msy subject tc the provisioyi 5
of sub-section (5) and of section 8 regist:red themiew society
and: the bye-laws thereof. On such registration, the regist-
ration of the old societies shall be deemed to have been-
carrcelled. . S

The opinion of the Registra.rs és to whbther the éhahges
- made in the preliminary resolution are or arg not material
shall be final and no appeal shall lie therefrom:. ‘

) (4) At the joint me-:t".mg referred to in sub-section
\3) provision shall be made by another resolution for—

(1) the nefpaYment of the share capital of all the
members who have given no‘dwe under claws!e (ii) o«f sub-
secmon (2):and . ‘ :

(if) the satisfaction of the claims of all the cre- -
~ ditors who have given notice undler claus1 (iit) of sub-sectlon
section (2)



1952: HYD. ACT XVI] Co-operative Sb_cieties 69

PmVided that no member or. creditor shall be entitled to
such repayment or satisfaction until the preliminary reso-
lution is confined as pmvxded in sub-section (3). ‘

(5) I, withir such time as the Re‘gistrar considers
reasonable, the share capital of the members referred to in
sub-section (4) is not repaid or the claims of the creditors
referred to in that sub-section are not sat'sﬁed the Regls-
" trar may refuse to reglster the new soc1ety e

) The registration ovf the new 5001ety shall be a
sufficient - conveyance to .vest in it all the assets and
liabilities of the criginal societies. _ SR

RIGHTS AND LIABILITIES OF MEMBERS, °

15. () No member of a registered society shall exer- Members E?tttlc;
exercise 1 S 1L
cise the rights of a member unless he has made such pay- g paym%m s
ment to ihe society in respect of mermbership or acquired ?223? Jiggfété&’ifer
such interests in the society as may be. prestcrlbed Or as May ship to be decided

be required by the bye-laws. ' - by Registrar.

(2) If any question arises in relatlon to any promsmn Ezsm"iigl?sol{li oifn
of this Act whether a persqn is or has been a member of a gociery.
registered society, the question shall be decidec by the Re-

gistror whose decision shall be final.

16. Except with the sanction of the Registrar no per Restriction of pur-
son shall be a member of more than one registered society ghesl(s)qutfyslislrt%s of
whose primary object is to grant loams to its members. . limited liability.

1‘, Where tAheHha:bllity of the memberé of a. socieJy.
is limited by shates, no meinbe*r other than a registered
rociety shall— _

(a) huld more t}nan oneuﬁfth of the share cap1ta1 of
the <01c1ety, or such smaller fraction the'reof as may be pres-
cribed; or

(b) hold or clalm any interest in the shares of the
soc1ety e!xce(dmg Rs 5,000:

Prov1deu that Government may, by not1ﬁcat1on in the
Jarida, exempt the members of any specified society from
the restriction imposed by clause (b).
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Votes of members. - ' 18, ‘(1) Whether or not, the liability of the members of
~ the society is limited by shares, no member of amy regis-
tered society shall have more than one vote in the affairs

of the society: '

Provided .that in the case of an equahty of votes the
Lhatrman chall have a casting vob:: »

Provided further that in the, case of a society of Which
a registered sociely is a member, that society shall have
such voting power as may be prescribed.

Restriction on - 19. (1) Inthe case of a society registered with unli-
:Ifft‘;‘rsgset' of share or nited liability a member shall not transfer or charge any
' share held by him or his interest in the capital of the so-.

ciety or any part thereof unless—.

(a) ‘he has held such share or interest for not le%
1han one year; and ‘

-{b) the transfer or charge is made tov the socmety or
to a member of the society. - |

2. The transfer or charge of the share or interest of
a member in the capital of a registered society shzll be sub-
eut to such. condiiions as may, subJect to sub-section (1),
be prescrlbed :

DUTIES OF REGISTERED SOCIETIES.

Address of 20. (1) Every registered society shall have an address

societies. registered in accordance with the rules, to which all notices
and communications may be sent and shall send noticy in
writing to the Registrar of any change in the said a\ddreSa
within 30 days of such change.

- (2) Notwithstanding the fact that the address of &
- registered scciety is specified in its bye-laws a change in the
address:so specified shall not be deemed to necesc1tate| the
amendment of the bye-laws.

Copy of Act, rules 21. (1) Every registered somety shall keep a .copy of
2‘;‘5"*’{:‘{,?;;15333 this Act and of the rules governing such society, and of its
nye-laws open to inspection free of charge at all reasonable

- times at its registered address.

(2) T‘very registered some’ty shall mamtam 1ts he»ad,
office at its reglsbered address. :
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22. (1) Every reglstered society shall hold its annual Holding of General
ordinary general meeting within three months of the last Mgﬁég‘gngnd
day of June., - Committees.

(2) The Managing Committee may call a speclal Ge
neral Meeting at any time and shall call =ruch Meetmo w1th-
in a month—

(2) on the reqmsxtloxi in  writing of o.n.e—ﬁft:l;,
of the members of the reglst red society; or

(b) at the instance of the Registrar or of a per-
son empowered by him in this behalf.

(3) The Registrar or a person authorised by him in
this behalf may, notwithstanding the provisions contained
in the bye-laws of a registered sociey for holding General
- Meetings ¢r meetings of the Managing Committee, call a
_ general meeting or a meeting of the Managing Committee
at-any time, and &Il the provisions of the bye-laws applic-
able to a meeting called in accordance therewith shall arpply
to a meeting called under this sub-section.

23. The registration of a society shall render it a bcdv Societies to be
corporate by the name under which it is registered with bodies corporate.
perpetual succession and a common seal and with power
to hold property, to emter into contracts, to institute and
defend suits and other legal proceedings, and to do all
things necessary for the purposes of its constitution.

24. Subject to any prior claim of Government in rTes- Prior claims of
pect of land revenue or any money recoverable as land: re- society.
venue, or of a landlord in respect of money payable on
account of a lease or khowl—- :

(a) any debt or outstanding demand owing to a re-
gistered society by any member or past member or by the
estate of a deceased member shall be a first charge on all
crops or other agricultural produce, cattle, fodder, agricu:-
tural or industrial implements, plant, machinery, raw ma-
trials and stock-in-trade and generally all produce of la-
bour and things used in connection with production raised, °
purchased or produced in whole or in part on any loan
whether in money or in goods given to the member, past
member or deceased member by the society within a period
_of two years preceding the date on which the debt or out-
standing demand is sought to be recovered;
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(b) any outstandmg demands or dues pay

- able to a registered housing society by anf member or pasf’

Charge and sst-off
in respect of shares
or interest of
members.,

member or by the estate of a deceased member in respecn

of rents, chares, loans or purchase money or any other

rights or amounts payable to the society shall be a first
charge on the interest of the member, past member or thz

estale in the immgovable property of the soc1ety

25. (1) Any debt or outzsrtnazndmg demamds owmg to a
registered society by any member or past member of the
society, shall be a first charge upon the following proper

© u1es of such member or past member, namely; -

- (a) his share or interest i in the capital;

. (b)_his.deposit; :

(c) his dividend;

:.(d) his'rebate; :

(e) any other proﬁt payable to the membem

(2) The ocxe‘fy ‘may in accordance with the prescrlb-
ed ‘cenditions set off any sum credited or payable to a mem-
ber or past member in or towards’ paymen.'c of amy such debt

. or outstanding demand.

Shares or interest
not liable to
attachment.

* Provision for deduc-

tions from salary or
wages.

| 96, Subject to the provision of section 25, the share ot
interast of 2 member in the czap1ta1‘ of a registered society .-
shall not, save in so far ag’ may te prescribed, be liable to~
attachment or sal: under any decree or order of any civil
or revenue court in respect of any debt or hablhty incur-

red by such member.

27... If a member of a registered somety has, whether
before or after the commencement of this Act, executed -
an agreement in favour of the society providing that his
employer shall be competent to make from the salary or
wages payable to him by thia employer such deductions as
are spemﬁed in the agreement and to pay the amounts so
deducﬁevd 10" the ‘society, the society may by notice in writ
ing require the employer to make the deductions specified
in the agreement and ~ to pay the amounts deducted. to the .
society and upon the receipt of such notice the employsr -

"shall, no'*mthsandmg anythm{g contained in the Payment

of Wages Act, 1936, or in any other law for time being
in force, for so long as any part of the debt or paymen:
owing )by the member to the society remains unsatisfizd
make the deduchons and pay the amounts deducted to the
society.



Co-operative Societies [1952: HYD ACT XVI 73

© 28. (1) On the death of a member a registered society Transfer of interest

‘may transfer the share or interest of the deceased member ;’n‘g,ﬂ’;e;‘mh ofa
to the persom nominated in the prescribed manner or, .if

there is no person s nominated, to such person as may ap-

. pear to the managing committee to be the heir or legal rep-

resentative of the deceased member, or may pay to such

nominee, heir or legal representative as the case may be,

a sum representating thiz value of such members’ share or

interest, as ascertained in the prescribed manner or in ac-

cordance with the bye-laws:

Provided that—

(i) in the casaof a society with limited -liability
such nominee, heir or legal representative, as the case may
be, may reguire payment by the society of the value of the
share or interest of the deceased member ascertained as
aforesaid; '

(i) in the case of a society with limited liability
the society shall trensfer the share or interest of the deces-
ed member to such hominee, heir or legal representative,
as the case may be,if he is qualified in accordance with
the rules and bye-laws for membership of this society, or
on his application made within one month of the death cf
* the deceased member to any person spemﬁed in the appli-
cation who is so qualified.

_ (2) A registered somet'y shall pay all other moneys
«ue to the deceased member from the society to such nc-
minee, heir or legal representative, as the case may be.

(3) All transfers and payments made by a registered
society in .accordance with this provisions of this section
shall be valid and effectual against any demand made upon
the society by any other person,

:29. (1) The liability of a past member of the estate of Llablll;ty OfD?S;
a deceased member for the debts of a registered society ;‘;f;{‘e Z‘f‘;'é’ec‘eaied
as they existed on the date of his ceasing to be a-member member.
or of his death, as the case may be, shall continue for a pe-
nod of twg years from such date.

(2) 1If before the expiry of two years the registration
of the society is cancelled under section 53 or 54 the liability
of a past member or of the estate of a deceased member
shall continue until this assets and liabilities of the society
aave been determined. C

i
'
|
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300 Any regﬁster‘ or list of members or shares kept by
any registered society shall be prima facie ewdence of any

of the followmg pa.rtlculars entered therein:—

(a) the date ati which the name of any person was. .

"nteresd in such reglster or list as a rr\ember

Proof of entries in
societies books.

\
Exemption of
certain 1nstruments
of a registered
society from the |
operation of the
Registration Act.

Lt

(b) the daie at which any such person ceased to b=
a membe; -

(¢) the number of shares pu}chased by any person.

31. . (1) A copy of any entry in a book of a registered -
society regularly kept in the course of business shall, if
certified in the manner prescribed, be reo.ived in any suit
or legal proceedings, as prima facie evidence of the exis-
tence of such entry, and shall be. admitted as evidence of
the mattiers, transactions and accounts therein recorded in
every case where, and to the same extent as, the original
entry itself would be admissible;

'(2) No officer of any registered society shall, in any
legal proceedings to which the society is not a party be
compelled to produce any. of the society’s books the con-.
tents of which can be proved under sub-section (1) or to
appear as a witness to prove any ‘matters, transactions or

accounts therein recorded, unless the Court for special rea-
sons .so cirects. .

32. Nothlng in clauses (b) and (¢) of sub-sectmn (1)
of section 17 of the IndlaL Registration Act, 19(}8 shall ap-
ply to:—

(1) any instrument relating to shares in a registered

~ society, notwithst'and}ing that the assefs of such wsociety
_ cons&sm in whole or in part of immovable property, or

(2) "any debenture issued by any suce society and not
creating, declaring, assigning, limiting, or extinguishing any
right, title or interust to or in any immovable property, ex-
cept in so far as it entitles the holder to the security afforded
by a registered instrument whereby the society has mort-
gaged or otherwise transferred the whcle or part of its im-

- ‘movable property or any interest therein.to trustees for the

bencfit of the holders of such debentures or



;
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(3) any transfer of or any endorsememrt upon any
deb)enture 1ssu‘ed by any shch =oc1ety

3 ThL Government may, by notification in the J ar1do
exempt any registered somety or class of regwtwed socie-
ties from—- °

(a) the stamp duty, not bemg a duty falhmlg Wlthm

item 91 or item 56 in list I in the Seventh Sche.lule to the
Cdlnstitutior: of India, with Whlch under any . law for the

Power to exempt

> from stamp duty,
registration fee and
income tax,

time being in force, instruments executed by or on behalf. -

of a regls'rcred society or by an officer or member and relat-
ing to the business of such sociely or any class of such ins-
trumemts ate respectively chargeable;

(b) any fee payable under any law r:lating to reglst-
ration for the time being in force;

(¢) any court flee, not being a fee falling within item:
77 or item 96 inl lis¢ I in the Seventh Schedule to the Cons-
titution of India, payable under any law relating to court
fees for the time being in force on instruments, decisions

arders, or awards, unider this Act, of the Registrar, or of

arbitrators, or of hqulda’dors ,
(d) 1,he-agr1'-ultura1 income-tax payable in respect
of the profits of the ‘society or of the dividends or other
peyments received by the merzbers of the society on ac-
count of profits oc inl re.ypecﬁ of 1nteres‘t on securities held
by the society.

34. (1) The Registrar shall by himself or by some per-
s9n authorised by him in writing by general or ‘special
crder in such form as may be prescribed in, this behalf, au-
dit the accounts of every registered society once at least in

~every year.
(2) An audit under sub-section (1) shall include an
_examination of over due debts, the verification of cash

" balances and securities-and a valuation of the assets and

liabiiities of the snciefy,

Audit.

(3) The Registrar or other person auth:orlued by hlm _

under sub-section (1) shall at all times have i{ree access
‘to:the books, accounts, documents, securities and vouchers
of any society an:! every member, officer, agent or servanf
of the soctety shall furnish to the Registrar or stch person
such information &s he may require, :
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PROPERTY AND FUNDS OF REGISTERED SOCIETIES.

Restriction on 35. (1) A registered society shall not make a loan to any
loans. : .
-person other than a member:

Provided that, with the general or special sanction of the
Registrar, a reglstered society may make loans to another
registered society.

-(2) Save with the sanctioﬁ of the Registrar a somiet;j',
with unlimited lability shall not lemd monery on the secu-
rity of movable property. .

© (3) The Government may, by general or speciai
order, prohibit or restrict the lending of money and mort-
gag: of immovable property by any registered Some’ty or
class of regxstered soc1etles

Restrictionon ..~ 36, (1) A regictered society shall receive deposits and
borrowings. ‘
loans from persons who are not members to such extent
and under such conditions only as may b pnes<:r1bed or
specified in the bye'-laws

(2) Notwitl:istanding anything contained in any
other law for the iime being in force, the Government may,
subject to any prescribied conditions, grant losng to, take
whares in, or afford financial assistance in any other form!
to any registered society. ‘

(I}tiset:ifrt;‘r’l‘;;c‘t’ﬂ) . 371. In respect of matters not nrovided for in sections
with non-members; 30 and 35 the transactions ¢f a registered scciety with per-
sons other than members thall' be subject to such prohib’-

tions end restrictions, if any, as may be prescribed.,

: Z8. A registered society which has as ome of its ob-
gi’sdpg‘s:gé (Lfyagigel jects the disposal of any article produced or obtained by
bers. the work ¢r industry of its members, whether the produe:

of agrlculture animal husbandry, forestry, fisheries, handi-
crafts or ctherwise, may provide in ifs bye-laws or may -
otherwise contract with its members:—

(2) that every such member who preduces any such
article shall dispose of the whole or any specified amount.
proportion or description therreof to of # through the society;
and |

(b) that any member whois proved or adjudg‘ed,
in such manner ss may be prescribed, to be guilty of a
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- breach of the bye-laws or of any such contracts, shall pay
to the society as tiquidated damages & sum ascertained or
assesed in such manner as may be prescribed.

39.A r'égist.ered society may invest or deposit its funds—- Investment of funds.
() in promissiory notes of the Government; ‘
(b) with the approval of the Registrar in the shares
or securities of any other registered society, whose 11ab111ty
is limited;

(¢) with the Hyderabad State Bank or with any Sav-
ing or Co-operative Bank or with th> Post Ofﬁcer,

(d) with any other bank approved.or in any other
- mode permitted by the Registrar.

40. (1) After at least one-fourth of the met profits of Restriction on dis-
a registered scciety in any year have been carried to the ioution of profits.
red rvie fund and any other prescribed requirements in re-
gard to the setting aside of funds from the net profits have
heen fulfilled, the remainder of such profits and any profits
of ‘past years available for distribution may be aistributed
among the members of the society to such’ extent and sub-
ject to sueh conditions as may be prescribed:

Provided that if the amount sanding to the credit of the
reserve fund of a society is not less than the amount of the
paid wp capital, the Registrar may authorise the reduction
of the portion of the net profits of any year to be carried
" to the reserve to such portion not being less than one-tenth
as may be prescribed.

(2) Save as provided in sub-section (1) no part of -
the funds of a registered society shall be divided by way
of rebate ¢r dividend or otherwise among its members.

41. Amy registered society may, after one-fourth of coniribution to
the net profits iny any year have been carried to the reserve public purposes.
fund, apply an amount not exceeding 20 per cent. of the
remaining net profits to any co-operative, educatiomal or
other public purpose or purposes approved by the Regis-

{rar.

INQUIRY AND INSPECTION.

42. The Regisltrar may of his own motion, and Inquiry.



.18  Co-operative Societies [1952: HYD. ACT XVI

(a) #t the request of the talugdar within whose.

' Jur1°d1ct1;on the. head ofﬁce of the C:oclre*ty is situated,;

(b) on ‘the apphcatmn of an affiliated soc'ety;

(¢) on the application: of a maJorlty of the manag-
ing commitiee; or

(d) on the apphcatmn of not less ’ohan one«-th1rd
the members;
shell, hold am inquiry, or direct some person aulhorised by
him by order in writing in this behalf to hold tn inquiry,

© into the constitution, Workmg and financial c\ondmons of

Inspection.

3
Powers of persons

inspecting or
inquiring,

any registered societly.

43, Th,e Rwegis‘tfar shlall, on the applicatioh of any cre-
ditor or shereholder of a registered society, inspect or di-

-rect some-person authorised by him by order in writing in

this behplf to inspect, the books of the society:

. Provided that— ‘

(a) the applicant satlsﬁes the Rc-glstmr that there
is- due to him» a debt or share and that he has demanded
payment thereof and has not received satisfaction within
a reasonable time; and ‘ oo .

(b) the appiicant deposits with the Registrar suck

sum as security sor the costs of the proposed inspection
as the Registrar may require.

44. (1) The Registrar or person authorlsed by hlm_
uncer section 42 or section 43 may;

(a) inspect the books of accounts, vouchers, docu-
ments, securities and .cash balances of the society;

(b) call upon any person who in his opinion have

 information in regard to the affairs of the society or have

in their possession books of accounts, documents, securi-
ties or cash balances of the society, to furnish information
in regard to the affairs of thie society, or to produce docu-

‘ ments and may record their statements on oath.

(2) Upon the conclusion of an inquiry qnder seic~
tion 42 or of an inspection under section 43 the Registrar
shall communicate the result of the inquiry or inspection
to the society and to the creditors of which the society is

a debftor.
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45, Where an inquiry is hetld under section 42 or an in-
spection is made under section43 the Registrar may ap-
portion the costs or any part of the costs, in such manner
as he may think just, between the society, the members,
creditors :or shareholders demanding the inquiry or inspec-
tion, and the officers or formser ofﬁcers of the socaety or any
of them. S

46. Anysum awarded by wayof costs under section
45 may be recovered on the application of the Registrar by
a revenug officer or a magistrate having jurisdiction in the
plsce where the person liable for the payment ¢f such sum
‘zctually resides or carries on business by the djstress and
sale of his immovable property as if such sum were an ar-
rear of land revenue or a fine imposed by such magist-
rate. ; :

A7 (D) If in ‘hxe opinion. of the Registrar, the Manag-
 ing Committee of eny r-gistered society is not functioning
. properly, he may, after giving an opportunity to the mana-
ging comrnittee to state its objections, if any, by order in
writing, . disgolve the managing committee and appoint a
suitable persom or persons to manage the affairs of the so-
ciety for & specitied period not exceeding two years. The
pericd specified in such order may, at the discretion of
the Registrar, be extended frem tim: to time provided that
such order shall not remain in force for more than four
years in the aggregate, '

(2)The person or persons so appointed shall have
power, subject to the control of the Registrar, to recover
the assets and discharge the liabilities of the scciety and
take sumh »ther action as may be required in its interests.

3 The Registrar may fix the remuneration payab]—'
to the person or persons So appointed. The amcount of such
- rénumeration and the other costs, if any, incurred in thc
manjagement of the soc1ety, shall be payable from its
funds,

Levy of costs.

Recovery of costs.

Supersessxon of
committee,

(4) The peTson or persons so appointed shall, at the -

- expiry of the period of his or their appointment, arrangc

for the corstitution of a new managing committee in ac-

cordance with the bye-laws of the society.
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(5) Nothing in this sectlon shall be deemed to affect
the power of fhe Registrar to cancel the registration of the
society uinder sectinn 53.

43. (1) If any dispute touching the bsusmess of a regis-
tered society (other tham a dispute regarding disciplinary
action taken by the society or its Managing Commites

- against a paid servant of the socitey) arises—

(a) among members, past members and persons claim-

. ing through members; past members or deceased mem-

bers, or

(b) between a member‘ past memb:r or person claim-
ing through member, past member or deceased mem-
ber' and the society, Maneging Committee, or any offi-
cer, agent or servant of the society, or

*(¢) between the Scciety or its managing Committee,
ony officer, agent or servant or any past officer, past agent
or past servant or the nominee, heir or legal representative
of any deceased officer, deceased agent or deceased servant.
or ' . : 4
" (d) between the society and any other registered
society, - -
such dispute shall be referred to the Registrar for decision.

Explanation.—Each of the following claims, whether

admitted or not, is a dispute touching the business of the
society within the meaning of this sub-section— ,

(@) a claim by a registered society for any debt or
demand due to it from a member or past member or from
the nominee, heir or legal representative of a deceased
member;
*(b) a claim by a registered Society on account of
the loss suffered by the Society by reason of anything done
or omitted to be done by a member, past member or deceas-
ed member or by the managing committee or by any officer,
agegt or servant orany pastmanaging committee or by
any past officer, past agent or past servant of the society,

(¢) a claim arising cut of the comstitution, procedure
or management of a registered socizty.
(2) If the Registrar becomes aware of the existencs

- of a dispute which ought to have beemn, but has not been,

referred to him under sub-sectioni (1) he shall require

*As substituted Act No. XX of 1955! published in Gazette Extraordinary
No, 151 Dt 21-11-55,
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sutczh party or! partlles to the dispute, as he: maiy thmk fit,

to refer the drspu‘oe Wlthlny ‘such time as he may spemfy,
and if such reference is not made within the time- so ‘speci-
fied, 'the dispute’ ‘'shall be deemed ‘to have been referred to
him under sub-section (1).

49. (1) Whem & dispute is: referred 10..the Reglstrar
under sub-section (1) of section 48, or deemed under sube
section (2) of that sectmn to have been so referred, the

Reg1strar may —

(a) decxde the dxspute h1mse1f or

(b) sub]ect to any prescnbed condltlons refer 1t for
dlsposal to an arbitrator or arbitrators.

Action to be taken
by the Registrar on
reference, :

y (2) If in his opmzon the. dispute involves difficult

ques’thons of law or fact, the Re|gr,s'trar may defer action
in. accordance with sub-section” (1) with a view {o afford
to the parties an opportunity of instituting’a suit in a civil-
court for the seattleme*nt of the dispute: o

? Provided that if n'o such ‘'suit’is filed within a period of
six months from the date on which the parties to the dis-
pute were ]sntformed of the delc1s1orn of the Registrar to pro-

“ceed umder this sub-section, the Regus*rar shall proceed in
accordance with sub-section (1) and no Court shall have
Jurisdiction to entertain a suit relating to  the dlspute ﬁled
after the expn‘atmn of the said period.

* [50. Subject to such conditions as may be prescribed,
the Registrar may withdraw any dispute referred by him
under clause (b) of sub-section (1) of section 43 to an.Ar-
bitrator or Arbitrators and deal with it in the manner prov1ded
in sub-section (1) of section 49.

IS
51." (1) The Registrar may, on an applica{ion of a party

te the dispute, or of his own motion, call for the records.

of the case disposed of by the Arbitrator or Arbitrators and
" make such order in the case as he thinks fit.

*As substituted by Act No. XX of 1955 Published in Gagette Extraordinary
‘No. (151) dated 21-11-1955,

Withdrawal by
Regsitrar of dis-'!
pute referred to
arbitration,

Revision.
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(2) The penod of hrmtatmn for the filing of an apph-
catxon by, party iq the. dJspute or for the calling for of the

records by the Registrar, of his own ‘motion, shall bé thu'rv
days from the date of disposal of the case by the Arbltrator

or Arbitrators.
(3). Any decision passed by the Reg1s+rar under

cla’use (a) of -sub-section (1) of section 49 or' tinder sub-
1 sectlon (1) of thls sectmm cLha.ll be ﬁn{a\l and shall not. ba
called in queshon in any Civil of revenite court.
(4) -Any decision passed by Arbltrator- “or ‘Ar-
bitrators to whom a disputie is referred under clause (b) of
slub—sectmn (1) of section 49, sh@ll save as provided, in sub- .

section (1), be final ‘and shall not be called in question 1n
any civil or revenue Court.]

Procedure in dispo- 52, (1) When a dlspute refen'ed or deemed to have
sal of disputes. been referredf under sectlon 48 relates’ to 1mmovable pro-

perty, the Reglstrar may make any person appearing fo
him to have an interest in such- property a party to the re-
ference and any decision on the reference shall be as bind-
ing on a person so made a party as lf he had been an ori-

ginal party to the reference.

(2) 'l‘h\e Re'mstrar and the arblfrator or arbltratovs

to whom ‘d1spute is referred under clause’ (b) of sub-sec—
tion (1) of section 49 shall negulate their procedure in ac:

cordance with the prescmbed provmons
Dissclation of 5 & 753. (1) ‘If the Registrar—
b k S T
society, . .. - (la) affer any inquiry or inspection has becn held ox
* © " made under section 42 or section 43, as the case may be, or
(t;) ‘on receipt of an application: made by at least
three-fourths of the members of the society present at a ge-
neral meeting held for the purpose, or .
ey for’ the réason that'a sociéfy has'nét commenced
working  or "has” ceased w0rk1ng3 “or 1é workuig 1rregu1ar1y,
is of opnmon that the socnety ought to be dlswlved he may
by order in writing cancel the registration of the .society.
‘A copy of the order shall forhhw1th be commumcated to the

~ cociéty by registered post.
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~(2) Savé iti ¥ casé to which clause (b) of sub-section
(1) applies, an appeal against an order made under sub-
section (1) may, within two. months of the date of such
- order, be preferred -to . Government. or - to " such? person -as
Government may - hy. mt1ﬁcatmn in the J anda appoint-ir
»thls behailf '

Prov1déd ‘that such: appeal shall be dlsmlssed unless the
number of members. of the - society. joining in the appeal is:

‘not less _than twentyfive orrone-tenth of- the total number -

of .nembevs whlchever is less. R

(3) Where no appeall is presented WLthm two months
from the making of an order cancelling the registration o
the society, the o"der shall take effeqt on the expiry- of thd’
pecrmd : :

“(4) ~Where an appeal is presented  within two months,
the order shall not take effect unless and until it is confirm-
ed by the Governrhent or pétson hearing theappeal . and
such confirmation is communicated to the society by regis-"
te:!‘ed post . . KR

54. When’ it s a condltmn “of the reglstra’uon of a so- Cancellationof
ciety that it should consist of at least ten members who ;g%l‘zg,atw“ of
have attaired the-age of majority, the Registrar may, by
order inwriting;; cancel the registration of the society if
“at any time it .is proved. to .his satisfaction that the mem-
bership .of the , society has been reduced .to. less than ten
':.uclv members

55. Where the registration of a society is cancelled the Effect of Cancel.

lation of registra-
society -shall cease to exist as acorporate -body-— t?oln E registra

- (a)--in- the case-of cancellation in accordance -with »
the provisions of section 53, from the date on which the
order of. cancel]atlon takes effect;

) (b) m the case of cancellatlon in, accordance wlth
the provmons of section 54, from the date ocE the order. ..

- 56. (1) Where the.registration of a.society is - cancelled Appomtment and
© under section 53 or section 54 the Registrar. may -appoint §oiore of liqui-
dators: ~ .
any person to be liquidator of the society. ,

(2) Subject to any rules that may be made under
thlS Act the whole of the assets of the society shall, on the.
appointment of a liquidator under sub-section (I), vest" in
such liquidator and he shall have powers to reahse such'
assets by sale or ctherwise.
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-Such liguidator shall also have power, subJect to the
control of the Registrar— o S
' - (a) to institute and defend suits and, other ]egalv
prooeedmgs on behalf of the ‘society by his name of office”
and to refer any matter in dlspute to arbitration;

(b) to determine. from time to time the contn—_
bution to be made or resmammg to be made by the members
Or past members’ or ‘by the estates’ or nommees, heirs or
legal’ repre<entat1ves of deceased frembers or by any officers
or former officers, to the assets of the somety, ‘such contri-
bution including debts'due from such members or;persons ;

R (¢) to pay claims against the society (includ-
ing interest up to thé date of cancellation of registration) -
according 1o their respective priorities, if any, in full or
rateably, as the assets of the society permit; the surplus, if

any, remaining after’ ‘payment of the claims being applied
inn payment of interest from the date of such cancellation

at a rate fixed by him' but not exceeding the contract ra‘ue in
any case; , _ s
, (d) to make any compromise with any crelditor
or debtor: . o : r :
(e) to determine by what persons and in what
proportions the costs of the -liquidation are to be borne;
(f) to give - such directions in regard to the -
collection and distribution of the assets of the society as
may appear to him to be necessary for wmdmg up the af-
: Eaqu of the society; and
(g) to carry on the business of the socxety SO
far as ma.y be necessary for the beneﬁ!caal wmdmg up of the
same. .
“4 ‘Secﬁions 24 to 27 (both sectiong in(clusive) shalt
appiy in respect = of the liquidator in like manner as they
apply in respect of a registered society. ' '
(5) When the affairs of the society have been wour_:d
‘up, the liguidator shall deposit the records of the society In
such place as the Registrar may direct.

' (6) Any person aggrieved by any order of the liqui-
dator may appeal to the Registrar against such order with-
in two months from the date of the issue of the order by
registered post, .

,:’~
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(7) Save:in so,far asis: expressly . provided in this
Act, no civil court shall take cognizance of any. matter
' connected: with the winding up or dissolution. of; 4’ society
under this. Act, and when a liquidator has been appointed,
no suit or other legal proceedmg shall lie or .be proceeded
with agairst’ the society except by leave of the ‘Registrar
and sru_b_]ecf to such tewns as he mav 1mpose :
i calA i
57. (1) Where in the course of an audit under section SurCharge
34 or an inquiry under section 42 or an inspection under
section 43 or the winding up of a society under section 56,
it appears that any person who has taken part in the orga-
"nisation ol management of the somety or any past or pre-
_sent officer of the socwty has misapplied or fraudulently
retained or is liable or accountable for any money or other
property of the society or has been guilty of misfeasance
or breach of "trust in relation to the society, the Registrar

may, of his own motion or on the application of the audi-
tor, enquirer, inspector, or liquidator, or: of any creditor

or contributory, examine into the conduct of such person.

_or officer and. make an order enquiring him to repay or
restore the money or property or any part thereof with
interest at such rate as the Registrar thinks just or to con-
tribute such sum to the assets of the society by way of com-
pensation in regard to the misapplication, fraudulent reten-
tion, misfeasance or breach of trust as the Reglstrar thinks
just. : :

‘

¥ (2) This section shall apply notwithstanding that the -
Act is one for which the oﬂ:'endwer may be criminally respon-

sible. i
58. TFor the purposes of— Co

(2) ‘an inquiry under section 42 or an 1nspect10n Powers ' to summon

under section 43, the Registrar or authorised person, gggceé‘mme atten-

(b) the reference of a dispute under section 48, the
Registrar and the arbitrator or arbitrators to whom such
dispute is.referred, A o

. (c) liquidation proceedmgs under sectxon 56, the Re.
gistrar and liquidator,

shall have the powers conferred on a Civil Court by the
Inﬁxam Civil Procedure Code in respect of—

@) enforcmg the attendance of any person and
examining h1m on oath or affirmation, and
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(ii') compaslhng the produchon of dormmemxts

59 Where thie Registrar is satlsn‘ied on g veport or ag-
plication made to him or otherwise, that any person with
intent to  defeat or delay the execution of any order that
may be passed against him in proceedings on a rerferéncfé_ '
under section 48 *[ or revision under section 51] or under sec-

’ uocr; 56-or 51-—— -

(a) is about to dispose of the whole, or a*hJ part of;
lns propefzty, :

(b) is about o remove the whole of or any part of hlsi'
property, from limits of the jurisdiction of -the Registrar.- .

the Registrar may, unless adequate se'éprity is <fur'rii\s‘hed:‘
direct the conditional attachment of the said property or
such part thereof as he thinks necessary and such attach-
ment shall have thsew samet effect as if it had been malde by :
a competent Clvul Lour‘c '

60, (1) Every order passed on a dlspute referred to un-

* der sectron 48* [ every order. passed on a revision under sec-

tion 51 .] and every order passed by the hquldator under sec-:
tion 56 or by the Registrar under section 57 or section 58
shail, if the parties concerned do not of their own motion

~give effect thereto, be executed on a certificate s1gned by

the Registrar, or lijuidator as the case may be—
(a) by a Civil Court having local jurisdiction

as if it were a decree of such Court ; or -

‘(b) by arevenue officer ha.vmg local ]urlsdlctxon as if
any sums to be recovered under the order were arrears of land-
revenue. :

. (2).When any property "attached in executlon of an
order referred to in sub-section (1) cannot be sold for'
want of buyers, the same may with the previous consent of
the Registrar be handed over to the society on such” terms
and conditions as may be agreed upon: be"tween the society
and the Civil Court or as the case may be the revenue ofﬁ-'
cer executmg the order. : ;

"*As inserted by Act No: XX of 1955 published in Gazette Extraordinary
No. (151) dated 21-11-1955.
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(3). The Registrar .may, of his own motion or at the
instance of the Court ot revenue officer executmg such
order, permit the amount recoverable under the order to
be recovered in such instalments as he may determine, and
‘he may at any time mthdraw ‘the execution proceedings
from the Civil Court or revenue officer as the case may ‘b,e.'

' 61. The Registrar, a person exercising the powers of the
Reglstrar, a person authorlsed to hold an inquiry under
section 42 or make an. mspectmn ‘wnder section 43, a’ liqui-
dator and an arbitrator or arbitrators to whom any dispute
is referred under clause (b) of sub-section (1) of section 49
,shall be deemed to be Government servants within the
meanmg of-section 21 -of- the Indian Penal Code :

< B

e - OFFENCES AND PENALTIES

62. It shall be an'oﬁernce under this Act if--

, (a) a Reglstered society or an officer or member
thereof,” W]lfully makes a false return or furmshes false
mfoamatmrn, or -

(b) any person wilfully or without reasonable ‘excuse
disobeys any summons, requisition or lawful written order
issued under the provisions of this Act or does not furnish
any information lawfully required .from him by a person
authorised in this behalf under the provisions of this Act.

63.  Any member or past member or the nominee, heir
. or legal representative of: a deceased member contraven-
ing the provisions of section 24 by fraudulently disposing
of any property in respect of which the society is entitled
_ to claim priority under this section or doing any other act

to the prejudice of such claim "shall be punishable with
fine not exceeding two hundred rupees

(1) No person other. than a registered society shall
w1thout the sanction of the Government, trade or carry on

business under any name or title of which the word ‘Co-
vperativie” or its equivalent in any other language forms
part: ’

' Prov1ded that nothmg in this sectlon shall apply to the
use by-any person or by his successor in interest of any

Certain officers to
be deemed
Government
servants.

Offences.

Punishment for
dxsposmg of pro-
perty in contra-
wzlzntlon of section
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* Co-operative.”
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name or title under which’ such’ ‘person traded or ' carried
_on’'business at’ the" déte on."whichthe " Co- operatlve Credlt

Societies Act (No. IT of'1323 F.)canié' into o‘peratlon

(2) Whoevér contravenes: the provisions of’ sub-sec-

. tion (1) shall be punishable w1th fine which may extend to
: five hundred ‘rupees and ‘in’ the case of contlnumg offence

with a further fine of fifty rupees for each day orl wh1ch the
offence is contmued after conv1ct10n therefor. '

e R
65 Any reg1sbecred socmety or amy officer or. member

thereof or any other person guilty of an offence under this
. Act for which no punishment is expressly provided hevem ‘

shall be punishable with fine not exceeding fifty rupees.

66 (1) No Court inferior to that of a Magistrate of the
First Class shall try any offence under this Act..

(3) Every offence under 'thi's.lAc.t shall, for ' the pur-
poses of the Indian Criminal Procedure Code ‘be deemed
to be non-cognizable. ’

(3) No prosecution shall be instituted under this Act
without the previous sanction of ‘the Registrar. 'Such- sanc-
tion shall not be given without affording to the party con-

~ cerned an opportumty to be henrd

MISCELLANEOUS.

*[66-A. The Registrar or any person subordinate to him

to recover certain  empowerad by the Registrar in this behalf may, subject

sums by attachment

to such Rules as may be prescribed by the Government and
without prejudice to any other mode of recovery prov1ded
by or unc'er th1s Act, recover:— . ,

* Inserted by Act No. XXXV of 1954, published in Gazette Extraordinary
. No. (201) dated 6th December, 1954.
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; (a) any - amount due ﬁnder a decree or order of a ,
Civil Court, a decision or an award of the Registrar or Arbit-

rator, or.an order of the Registrar, obtained by a reglstered'
society or 11qu1dabor, or

(b) any sum awarded by way of cost under section 45
* to a registered society or to the Government ; or

(c) any sum ordered under section 56 to be recovered:
as a contribution to the assets of a society or as costs of-

huuldatLon, or

(d) ony sumn: ordered under section 57 to be repaid
to a Society or recovered as a contribution to its assetss
together with the interest, .if any, due on such amount or
sum and the costs of process, by the attachment and sale or
by. the sale without attachment of the property  of the per-
son against whom such decree, demsmn award or order has

been obtained or passed.

*66-B. (1) The Registrar or any person empowered by Registrar or person
him-in' that - behalf, shall be ‘deémed, when exercising any empowered by

powers, under this Act for the recovery of any amount by lggjrttc)fl;:gegxa\{g

the attachment and sale or by the sale without attachment purposes. -
of any property, or when passing any orders on any appli-

cation made to him for such recovery or to take some step-

in-aid of such recovery, to be a civil Court for the purposes

of Article 182 of the First Schedule to the Indian Limitation

Act 1908

(2) Notwithstanding anything contained in section
60 or 66-A of the Act, the Registrar may, of his own motlon
or, on the application of any party to the execution proceedmgs
pending with the Civil Court or the Revenue authorities as the
case may be, transfer the execution application at any stage
and start execution either by himself or by any officer sub-
ordinate to him empowered i in that behalf.

* Inserted by Act No. XXXV of 1954, published in Gazette Extra-
ordinary No. (201) dated 6th December, 1954.
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*66-C. An appeal shall lie to the Registrar, within such

- period as may be prescribed, from every order (other than

an inferim order) passed under section 66-A by any person
subordinate to the Registrar empowered in that behalf by the
Registrar. ‘The order of the ReLglstrar on such appeal shall
be final.]

67. (1) All sums due from a registered society or from
am officer or member or past member of a registered society.
as such to the Government, may be recovered in the same
manner as arrears of land revenue. :

(2) Sums due from a registered society to the Gov-
ernment and recoverable under sub-section (1) may be re-
covered firstly, from the property of the society ; secondly,
in the case of ‘a society the liability of the members of
which it is limited, from the members, subject to the limits

of their liability ; and thirdly, in the case of any other society
from the members. '

' 68. Notwithstanding anything contained in this Act the
Government may, by special order in each case and subject
to such condition, if any, as it may impose, exempt any so-
ciety from any of the requirements of this Act as to re-
gistration.

69. The Government may, by general or special ordef;
exempt any registered society from any of the provisions
of this Act or may direct that such provisions
shall apply to such society with such modifications as may
e specified in the order.

70. The provisions of the Indian Companies Act shail
not apply to registered societies.

*Tnserted by Act No. XXXV of 1954, published in Gazette Extra-
ordinary No. (201) dated 6th December, 1954.
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71. (1) The Government may, for the whole or any Rules. .
part of the Hyderzbad State and for any registered socies

ty or class of such societies, make rules to carry out the
purposes c¢f this Act. :

(2) In particular and without prejudice to the gene-
rality of the foregoing power such rules may provide for
all or any of the following matters, namely :— ! ‘

(a) the manner in which funds may bec rzised by
means of shares, deposits, debentures, or otherwise, and the
maximur: number of shares or the portion of the capital
of a society which may be held or deposited by a member ;

~ (b) the matters in respect of which a society may o
shall make bye-laws, the procedure to be followed in mak-
ing, altering and abrogating bye-laws, and the conditions
to be satisfied prior to the makmg of such alterations or
abrogations;

(c¢) the manner in which a soclety may change its
address or alter its liabilities;

(d) the conditions to be complied with by persons
applying for admissions or admitted as members, the mode of
election of admission of members and the payments to be
made and the interest to be acquired prior to the exercise of
the rights of membership ;

(e) the extent to wh1ch a soc1ety may limit the num-
ber of its members;

(f) the holding of General Meetings and of meetings of
the managing committee, procedure, including the manner
of voting, at such meetings, the powers to be exercised
by such meetings and the quorum required to constitute
such meetings;

(g) the appointments, suspension and removal and
the powers and di:ties, of the members of the managing
committe: and other officers; the prohibition of the appoint-
ment of defaulting members of any society to the manag-
ing committee of that or any other society and the condi-
tions, if any, subject to which such defaulting member
may be allowed to exercise his rights of membership in the
society or to represent it in another society ;

(h) the qualifications and conditions of service of the
employees of g registered society; '
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@ fhe- accoﬁhts and “books to be kept by a ‘sociefy,
the audit of such accounts, the charges if any, {o be made:
for such audit, and the periodical publicatuin of a balancs
sheet showing the assets and liabilities of a society ;

(j) the returns to be submitted by 'a society to the
Registrar, and the persons by whom and the form in which such
returns shall be submitted ; ‘ :

(k) the form in which copies of entries in books of
a society may be made and certified ;

() the form of and the entries to be made in the
registers of members and shares which the society is bound
to maintain;. ,

(m)  the mode: of appointing an. arbitrator or arbit-
rators, the procedure to be followed in proceedings before -
such arbitrator or arbitrators, the fixation and levy of ex.
penses incidental to the determination of disputes and the
appointment of a guardian or pleader for a party to a dispute

. who is a minor or who by reason of unsound mind or mental

infirmity is mcapable of protecting his mterests ;

(n) the w1thdrawa1 or expulsion of members the pay-
ments if any to be made to members, who withdraw or are
expelled and the liabilities of past members;

(o) the” mode in which the value of a deceased mem-
ber’s interest or share shall be ascertained;

(p) the conditions under which a society may give:
loans to other societies or its members or transact business

w1th other persons;

(@) the conditions under which and the extent to which
a society may distribute profits to its members ;

(r) ‘the procedure to be followed in the preslentatmn '
and disposal of appeals from an order of the Registrar;.

() the procedure to be followed by a liquidator appoint-
ed under section 56, appeals from his orders and the disposal of
the surplus assets, if any, of the society ;

(t) the procedure for audit, inquiry and inspection ;
(u) the issue and service of processes, the proof of service

" thereof, and the cases in which a warrant under the Indian Civil

Procedure Code may be issued ;
(v) the inspection’ of documents in the otiice of the
Registrar, an arbitrator or arbitrators or a liquidator and
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.the levy of fees for the grant of certified copies of the

same;

(w) the investigation of claims and objections that
may be preferred. against any attachment effected by the
Registrar or an officer empowered by him;

(x) the custody of property attached: under this

Act;
(y) any matter which is to be or may be prescribed.

(3) The power to make rules conferred by this section
is subject to the colndition of the rules being made after pre-
vious publication.

(4) All rules made under this section shall be pub-
lished in the Jarida and on such publication shall have ef-

fect as if enacted inl this Act.

72. (1) The Hyderabad Co-operative Credit Societies
Act (II of 1323 F.) hercinafter in this section referred to as
the said Act and all enactments amending the same are here-
by repealed.

- (2) Every society now existing which has been re-
gistered and the said Act shall be deemed to be registered
under this Act and its bye-laws shall, so far as they are not
inconsistent with any express provisionof this Act, be
deemed to have been registered thereunder and shall con-
tinue in force until altered or rescinded.

(3) All appointments, rules and orders made, notifi-
cations and notices issued, and suits and other proceedings
instituted under the said Act, shall, so far as may be,

be deemed to have been respectively made, issued and insti-
tuted under this Act.

Repeal and
savings.






	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 

